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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 03 OF 2023

IN THE MATTER OF:-

MANISH KUMAR : ....PETITIONER

VERSUS

GOVT. OF NCT OF DELHI ....RESPONDENTS

STATUS REPORT ON BEHALF OF WETLAND AUTHORITY OF DELHI
IN COMPLIANCE WITH ORDER DATED 08.12.2023 PASSED IN THE
CAPTIONED ORIGINAL APPLICATION.

MOST RESPECFULLY SHOWETH:-

1. The present status report is being filed on behalf of Member Secretary
Wetland Authority of Delhi in compliance of the order dated 08.12.2023
passed by this Hon'ble Tribunal.

1. That the present application relates to the grievance of the illegal
encroachments and construction on bond land in Khasra No. 1168 in

village Mehrauli (Kishangarh).

2. That water bodies are spread over the entire area of Delhi. These
water bodies are under the management and control of different
authorities which have ownership of the land on which such water

bodies exist.

3. That by Rule (5) and Rule (7) of the Wetlands (Conservation &
Management) Rules 2017 notified by MoEF&CC, Govt. of India vide
GSR 1203(E) dated 26" September, 2017, the Lt. Governor of Delhi

has constituted Wetlands Authority for the purpose of the conservation
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and management of wetland for the Union Territory of Delhi. Copy of
the notification dated 23.04.2019 is annexed herewith and marked as

ANNEXURE-A.

That the Hon’ble Delhi High Court in I//nod Kumar Jain v. Govt, of NCT
of Delhi, WP (C) 3502 of 2000, appointed Mr. V.K. Tandon, Advocate
as the Court Commissioner for identification, inspection ahd revival of
water bodies under the control and administration of various civic
agencies falling under the Government of NCT of Delhi. Sh. V.K
Tandon, has conducted inspections from time to time with different

civic agencies.

That presently water bodies in Delhi are being maintained by different
authorities under whose jurisdiction they fall and their maintenance is
being done as per inspection reports of Court Commissioner and

directions given.

That in compliance of the order paséed by Hon’ble Tribunal, a joint
inspection of the site was carried out on 08.08.2023 by the
representatives of DPCC, Wetland Authority of Delhi, DDA and Revenue
Department (South West). Copy of the joint inspection dated

08.08.2023 is annexed herewith and marked as ANNEXURE—-B.

That considering that the water body under reference is under the
jurisdiction of DDA and the action may be taken by DDA. The

encroachments can only be verified after proper demarcation of pond.

That letter has been written to SDM (Mehrauli) and Chief Engineer

(DDA)/Nodal Officer, Water Bodies on 17.01.2024 for providing point
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wise current status report. Copy of letter dated 17.01.2024 is annexed

herewith and marked as ANNEXURE-C.

It is humbly submitted that the Respondents have the highest respect
and regard for the orders and majesty of this Hon’ble.Court. The
present status report along with its annexures is being placed before

this Hon'ble Court for its consideration.

"C" Wing
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Annexure-A

=t 6. €U —33002/99 ARA ThR REGISTERED No. D.L.-33002/99

GOVERNMENT OF INDIA

Delhki @azette

EXTRAORDINARY

TR | UehriyTa
PUBLISHED BY AUTHORITY

. 77 faoelt, SE@faar, 3T 25, 2019,/49T4@ 5, 1941 [waweafe € 25

No. 77] DELHI, THURSDAY, APRIL 25, 2019/VAISAKHA 5, 1941 [N.C.T.D. No. 25

H—I1Vv
PART—IV

T T T &, oot War
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

gIfavor faumT

SrfereET
feoel), 23 3de1, 2019

. %1.1(07) / YA ShLugw. /W .5E /201718 /9397.9429.—TAfGRYT 4, I=oild Td STofary URadH
HATA, ARA RBR, SILTHSMR. 1203(3) fa=ifhd 26 RAdaR, 2017 RT ORI A (WReT0T Ud ydege) M
2017$ﬁm(5)aﬁw(7)mmwﬁﬂtﬁmmmng fieell & SWIRUTA B IR Uoe faeetl #
AT (ARET0T UG yaed) & Ieavd I FEfaRad Al @l Mfgd &R 8y, Ay [H UIEHRUl BT T8 R o

i, | o= ufr@ 3feer

i, | SuTeme, faeet famra urfdravor AR Ua

iii. | |fe@, gRI—gieRer 9T JaTERTE]

iv. | vem A, gRI—did FEior e SESRCEE]

v, | @, mR—eed faer famT SEICEE]

vi. | SMgaa—ae—3red, yRI—fder 9T AR UG
vii. | T SRIGN e, el ITd dre AR Ua
viii. | 9fua, garl—adw arer faamT AR Ua

2258 DG /2019 (1)
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2 DELHI GAZETTE : EXTRAORDINARY PART IV]
ix, | fed, wHR—Rreg vd 91g fFeer faHn AR U
x. | A, vRI—wies faumT A U
Xi. | S, SRR fawTT Ao/ T
Xii. | 99T 9% a9 WReTd, a9 Qd awgoila fom, facetl R oA
xiii. | 98¢ fcee, q—erie qeg | (Sh.ud.S1.ud) Ao goe
Xiy. | G afea, feeell geuor frmor |ff o oo
Xy. | 9e® |f¥d, Ssig fafdedr are g
xvi. | 3mgad, faeell R 7 (S, <farr Td ) TG T
Xvii. | TG, Reel 18, da —oid drs T T
xviii. | Sfed, feeedl oo 418 T
Xix, | SR verd J& 99 6Refd, 8 SR UAaRyl 94, g=goild Ud SofdR] URad+ | §asd uad

AT, WRA ORBR, &, I TS

xx. | v, feceh fafearar e T
Xxi. | Srehers, gRIccdfde, JRdy YRIcqd HaaTor o g
xxii. | Freer, wgfaror faumy T
XXiil, | @7 GR&®/ & BRIDN AfDN, SLULH.TH. e U

fr=ifeiRaa wewil & faRive & w9 # =ifad fear S 28—
L 30 3S. U= ©iF, Uge &= 99 ARerdh, Jar-igd
I & 9] ¥R,

. e, Sy, /e, 18,
Iv. [Fees, ofS. U 3R, 311, /Ul g, T 37k, a7s.

ST Mo &3 faeed]
B SURSIUTA & A9 g S 4,

YU T, |ia (TR T I)

DEPARTMENT OF ENVIRONMENT, FORESTS AND WILDLIFE
NOTIFICATION
Delhi, 23rd, April, 2019

No. F.1(07)/DPGS/C.Case/2017-18/9397-9429.— In exercise of the powers conferred by Rule (5) and
Rule(7) of the Wetlands (Conservation & Management) Rules 2017 notified by MoEF&CC, Govt. of India vide GSR
1203(E) dated 26 September, 2017, the Lt. Governor of Delhi is pleased to constitute Wetlands Authority for the
purpose of the conservation and management of wetland for the Union Territory of Delhi consisting of the following
members:-

i. Chief Secretary, Delhi Chairperson

1. Vice Chairman, DDA Member, Ex-officio
1ii. The Secretary-in-Charge of the Department of Environment Vice-Chairman
iv. Pr. Secretary-in-Charge PWD Member, Ex-officio
V. The Secretary-in-Charge of the Department of Urban Development Member, Ex-officio
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[PART IV DELHI GAZETTE : EXTRAORDINARY
Vi. The Commissioner-cum-Secretary-in-Charge of the Department of Development Member, Ex-officio
Vii. CEO, Delhi Jal Board Member, Ex-officio
viii. | The Secretary-in-Charge of the Department of Fisheries Member, Ex-officio
iX. The Secretary-in-Charge of the Department of Irrigation & Flood Control Member, Ex-officio
X. The Secretary-in-Charge of the Department of Tourism Member, Ex-officio
xi. The Secretary-in-Charge of the Departments of Revenue Member, Ex-officio
Xii. Principal Chief Conservator of Forest, Delhi Member, Ex-officio
xiii. | Managing Director, Geo Spatial Data Limited (GSDL) Member, Ex-officio
xiv. | Member Secretary, Delhi Pollution Control Committee Member, Ex-officio
XV. Member Secretary, Biodiversity Board of UT Member, Ex-officio
xvi. | Commissioner of MCD(North, South and East) Member, Ex-officio
xvii. | Head of Delhi unit of CGWB Member, Ex-officio
xviii. | Secretary, Delhi Cantonment Board Member, Ex-officio
xiX. | Addl. PCCF of the regional office of Ministry of Environment, Forest & Climate Member, Ex-officio
Change, Lucknow
XX. Director, Delhi Zoo Member, Ex-officio
xxi. | Superintendent, Archaeologist, Archaeological Survey of India Member, Ex-officio
xxii. | Director, Environment Member, Ex-officio
xxiii. | Conservator of Forest/ CEO(DPGS) Member Secretary
The following members are nominated as experts :-
1) Sh. L.H. Khan, PCCF (Retd.)
(i) Sh. Manu Bhatnagar, INTACH
(iii) Director, DTU/Representative of DTU
@iv) Director, [ARI/Representative of IARI

By Order and in the Name of
Lt. Governor of the National Capital Territory of Delhi,

MADHUP VYAS, Secy. (Env. & Forest)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. - .
ALOK Digitally signed
by ALOK KUMAR

Date: 2019.04.26
KU MA R 19a:0e1 :56 +05'30'
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8

Annexure-C

URGENT

NGT MATTER
OFFICE OF THE WETLAND AUTHORITY
DEPARTMENT OF ENVIRONMENT
GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI
“C” Wing, 6" Level, Delhi Secretariat Building, | P Estate, New Delhi 110002
Tele-Fax: 011-23392736 E-mail ceodpgsenv.delhi@nic.in )
No.F.1 (17)/WA/WB//CC/2022-23/ QR0+ — |\, Date: \1\ OL\L .\

To,

1. SDM (Mehrauli), Old Tehsil Building, Mehrau'li, New Delhi — 110030

2. Chief Engineer (HQ & QAC)/ Nodal Officer, Water Bodies, DDA, E-3,
Ground Floor, Vikas Sadan, INA, New Delhi-110023

Sub: Original Application No. 03/2023 titled as “Manish Kumar Vs. Govt. of NCT
of Delhi”. ~

Sir,

Reference Hon’ble NGT order dated 08.12.2023 (attached). The issue relates to
the grievance of the illegal encroachments and construction on pond land in Khasra
No. 1168 in village Mehrauli (Kishangarh).

In view of above, considering that the status report has to be filed in the Hon’ble
NGT, it is requested to submit the point wise current status report so that.the Hon'ble
NGT can be apprised before the next date of hearing.

This may please be treated as Most Urgent.

Encls: As above

Copy to:-

1. Vice Chairman, DDA, 1 floor, ‘B’ Block, Vikas Sadan, INA, New Delhi — 110023
2. District Magistrate (South), M.B. Road, Saket, New Delhi — 110068
3. PS to Pr. Secretary (E & F), GNCTD
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